FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF ALLIANCE LAUNDRY PRIVATE LIMITED

1. [ NAME OF CORPORATE PERSON  |M/s. ALLIANCE LAUNDRY PRIVATE LIMITED
2. | DATE OF INCORPORATION OF 02/04/2014
CORPORATE PERSON
3. | AUTHORITY UNDER WHICH Registrar of Companies, National Capital
CORPORATE PERSON IS Territory of Delhi and Haryana
INCORPORATED/REGISTERED
4. | CORPORATE IDENTITY NUMBER
HEHHTFER-HABHHYHBENHTY U93000DL2014FTC267424
CORPORATE PERSON
5. | ADDRESS OF THE REGISTERED  |Unit No. 216, Second Floor, Commercial Building
OFFICE AND PRINCIPAL OFFICE |Square One, C-2, District Centre, Saket, New Delhi
(IF ANY) OF CORPORATE PERSON |South Delhi DL 110017 India
6. | LIQUIDATION COMMENCEMENT |16/02/2022
DATE OF CORPORATE PERSON
7. | NAME, ADDRESS, EMAIL Name : Sanjeev Kumar
ADDRESS, TELEPHONE NUMBER |Address : A903, Reflections Society, Dange Chowk,
AND THE REGISTRATION NUMBER [Near Shell Petrol Pump, Wakad, Pune-411033
OF THE LIQUIDATOR Email Address : cs.sanjeev@gmail.com
Mobile No. +91 9665022275
Reg. No. : IBBI/IPA-002/IP-NO1202/2021-2022/13996
8. | LAST DATE FOR SUBMISSION OF |18/03/2022
CLAIMS

Notice is hereby given that the M/s Alliance Laundary Private Limited has commenced uuluntarﬁ
liquidation on 16/02/2022.

The stakeholders of M/s Alliance Laundary Private Limited are hereby called upon to submit a
proof of their claims, on or before 18/03/2022 to the liquidator at the address mentioned against
item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

%M’ "~ 8dl-

Sanjeev Kumar
Liquidator

SANJEEV KUMAR

INSOLVENCY PROFE SSIONAL
P Rag. No. IEBUIPA-0E2TP - 012022021 20020 54y

Dated : 19.02.2022
Place : Pune




NEW DELHI

FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ALLIANCE LAUNDRY PRIVATE LIMITED| '\

1. | NAME OF CORPORATE PERSON - MI&AIMANCEIAUNDRYPRIVATEIMI‘ED

2. | DATE OF INCORPORATION OF 02/04/2014

CORPORATE PERSON

3. |AUTHORITY UNDER WHICH |

CORPORATE PERSON IS
INCORPORATED/REGISTERED

Registrar of Companies, National Capital
Territory of Delhi and Haryana

4. ?ORPORATE IDENTITY NUMBER
I HEB-HABHHYADENTHE

U93000DL2014FTC267424
CORPORATE PERSON

5. | ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE
(IF ANY) OF CORPORATE PERSON

Unit No, 216, Second Floor, Commercial Building
Square One, C-2, District Centre, Saket, New Delhi
South Delhi DL 110017 India

6. |LIQUIDATION COMMENCEMENT |16/02/2022

DATE OF CORPORATE PERSON

7. | NAME, ADDRESS, EMAIL

- Name : Sanjeev Kumar -
ADDRESS, TELEPHONE NUMBER |Address : A903, Reflections Society, Dange Chowk,
AND THE REGISTRATION NUMBER |Near Shell Petrui Pump, Wakad, Pune-411033
OF THE LIQUIDATOR Email Address : cs. san;aev@lmall com
Mobile No. +91 9665022275

Reg. No. : IBBI/IPA-002/IP- ND1292,’2021 -2022/13996

8. |LASTDATEFOR SUBM!SS#ON OF 18/03/2022

CLAIMS

\

Notice is hereby given that the M/s Alliance Laundary Private Limited has commenced voluntary|

liquidation on 16/02/2022.
The stakeholders of M/s Alliance Laundary Private Limited are hereby called upon to submit a

proof of their c!afms on or before 18/03/2022 to the liquidator at the address mentioned against

item 7.

The financial creditors shall submit their proof of ciaims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Dated : 19.02.2022 Sanjeev Kumar
Place : Pune Liquidator
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CiN : L26942HR1958FLC042301 |
Regd. Office : 2nd Floor, Plot No. 68, Sector 44, Gurugram, Haryana - 122002
| Ph. +91 0124-4503700, Fax +91 0124-4147699
Email id : investors. mcl@mycem.in; Website | www.myCemco.com
| NOTICE FOR LOSS OF SHARE CERTIFICATES
INOTICE is hereby given that bDelow mentioned Share Certificates of]
\HeidelbergCement India Ltd. have been reported lost. Any persons having obiections
o the issue of duplicate share certificate(s) in respect of the said shares should)
communicate to the Company or Registrars with necessary proof within 1 5 days fromj
ithe date of this Notice, failing which the Company will proceed to consider the]
tapplication for issue of duplicate share certificate(s) in favour of the shareholder and
Ithereafter any objection/s in this matter will not be enteriained. |
Folio Nos, Cert Nos.| Dist. No. From | Dist. No. To| Shares | Name of the Share {
~ Holder
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